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[Shri C. K. Chandrappan] 

arama Iyer, was approached. He too 
did not issue the' certificates. Shri 
V. Chidambara, at present holding 
the charge, initially refused to issue 
the certificate. 

In this context, Sir, I request the 
Government first, to take urgent steps 
to ensure that the Company is not 
given permission by the Exchange 
Control Department at Bombay, for 
remittance abroad. Secondly, an En-
quiry may be ordered into the whole 
affair. Thirdly, a comprehensive state-
ment may be made in the House. 
Thank you. 

MR. DEPUTY-SPEAKER: Shri Bal-
want Singh Ramoowalia-not here. 

Now, Shri Yuvraj. 

(ti) REpORTED DANGER TO NATIONAL 
HIGHWAY No. 31 AND SUBMERGING 
OF RAILWAY LINES NEAR NARAYAN-
PUR RAILWAY STATION IN BmAR 
BY FLOOD WATERS. 
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(iii) REPORTED SUPPLY OF CONTAMI-
NATED WATER IN SOUTH DELHI. 

DR. MURLI MANOHAR JOSHI 
(Almora): Sir. I wish to raise the 
following matter under Rule 377. 

Recent chemical analysis of the 
water supplied in some of the South 
Delhi areas has revealed that con-
taminated and impure water was 
fiowing through the pipes. posing a 
grave danger to the health of the re-
sidents. Samples of piped water col-
lected from different areas show that 
in all the areas, the content of resi-
dual chlorine was eitheT non-existent 
or was much less than the minimum 
specified limit of two parts per mil-
lion. Chlorine is the main water-dis-
infectent which removes harmful 
bacteria. The te.;ts also reveal that 
the water had traces of ammonia 
(Urine), the iron content was 0.6 ppm 
against a permissible limit of 0.3 ppm 


